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CENTRAL‘ADMINISTRATIVE TRIBUNAL.

. KOLKATA'BENCH

- Jogeswar Bhadrg, soﬁ of late. Mchodéb

-

tBhadra, as © a retired employee

designated as Fitter-1 af Mechanical
Department under Sr. DME, Nimpura,
Khorogpur, South  Eastern  Railway,

residing *of _Sanjol, Slpcl Danga, South -

Inda; P.O.. Khorcgpur, P.S. throgpur

.«'Dssfnct- Patchim Medinipur, Pin- 721307,
Appncant‘_ o

< ersust A

; The ,‘-Union of India, service ‘through the

 Principal Secretary, Ministry of Raiway,
 "Govemment of India, Rail Bhawan, New
. Delhi-"110001.

The- Generci Monoger, S.E.- Rcslway

" Gargen Redch, Kolkata: 700 043
Chief Personnel Officer, S.E. Rly, GRC SE :

Railway, Garden Reach, Kotkata- 700
043,

.Dmsmnoi Raitway Manager, $.E. Railway,

thrcgpur £.0. & P.3. Kharagpur, District-

' Poschtm Medlmpur Pin- 721 301

0.A..350-1302:2020

Date of order: 24.12.2020

HON'BLE SMT. MANJULA DAS, MEMBER (J)
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: ‘- : ...Respondentis
FOr..f\he A;;;pl;cé;)i © SHTK. Biswos

Fpr the Res‘_pondenf_s

St Amol Kumar Dutta

&

L - ORDER{ORAL)

Being aggrieved with the action of the

respondem . authorities, - - dhe - applicant  has

S -

opproccgr}ed 1hrs Tnbunai under Sechon 19 of the

-“,. r!i

Admmrstrauve Tnbuno}s Act }985 wuth fhe foiiowmg-

-5 .

relief_s:— v

N "'G(O)The respondents:be directed to fe-fixation.of his
scale of pay ot par with the. 5 CPC, & CPC ond 7h
T CPC since from 1990 ik the dote of superannuation
xo '-, "‘of yout“applicant {ie. 30:11.2019) with dll incidental
: - wand. consequentiol benelits upon re-fixation of
rinthly pension al revised rate with’ ameers s
‘alaresaid at por with thot of other regular/permanent
=employees of the Railway under similary situoted like,
Bada! Das & Ors. os oloresaid and 1o pdy and/or
. extend fo the. applicant alt arear Service: Groiuily,
“ledve “Salary, “GIS, Rdilway Hedth “Scheme,
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' "menﬂoned “under &M Central Pcy Commiission,. 4

......

- Commutalion Volue of Pension [(ofter re-fixation of

S pension] with other emoluments and/or benefits. of -
" “iwo "sels of .complimentary pass wnth immedtate -

*eftect.
... ib} costs.

. {c }+ Any other or further order or orders fo wiich the
applicant may be found entitted by this leomed
Tribunol.”
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C iR *".,,-_‘fsrt,"fT».K'.f-’.“?&SWOSS‘J‘;?’]QUIﬂed1"Counsel' for -the

-applicdnt andiAmol Kumor D{.{?’?’cr‘!'eamed_ counsel for

the respondents 'cr'e-présenf in the court:

4

.'35'_' “This matter: relates  fo refUsing 1o freat the

EPRPI B N I . P .
applicant” of * par” with' “the  reguldr/permarient

:é#ripISQeé.;; of the Railways by nof extending ‘the ful

and final retirement benefits upon re-fixing their pay

_ scoie m proper manner and’ procedure as specifically

"o
N

’Qentr;qi; F.’oy Commission, 7t -Cé&ritral -Pay . Commission .

‘since?%f{‘bm'._o!".04,4990 il ¢he date of superannuation
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of fhecpplicont,'On query as to whether the

opbiicfﬁmf‘ did make -any representation-before. the

. appiopriate ” -auihority - before “approaching. this
TN e L.

_Tqitqunql;_:s'r.i TK. Biswas, learned counsel appearing for

1he‘er.iA‘G'p'p?iicdnt fgnirly submitted -that applicaont did
niake h:is-'rtepresen’fmion on 13.10.2020 before the
*respoh"déniaNos. 2 & 4 by ventilating.his:grievances
which” has not yet been attended to by them i.e.
respondeént Nos. 2 8 4. According to the iearned

counsel, .applicant is waiting for decision from the

appropriate authority  but  for  -compeliing

v -
Ll

'o@?cqmétcnces, as the applicant is not gelting any

L4

R
BT -~

'peﬁsigj;rix;{:ry benefits, he has approached this Tribunal

- forredressal.

4. © .:‘i“:-KéEping in.view of the above, | deem it fit and

proper to direct the respondent No. 2 & 4 to deal with
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the matter os soon as possible so as to enable the
applicant to get his claims. Accordingly, without
going into the merit of the case and without

 expréssing-any opinion, | direct the respondent Nos. 2

& "4%‘f5'."1éér1'sider the case/grievance of the ‘dpp’licont.

: m@de‘m her representotion dated-13.10:2020, ‘WhICh is
- pendmg wnh 1hem and dlspose of it” by pcssmg a

. re;@ser-]ed’cnd«specknng-order within a period-of three

: 'ﬁ)”é)‘ﬁfh‘éi from the date of receipt of a copy of this |

order,

'5.'.'*: ul‘t‘«is' made clear that whotever decision 50

omved by ‘the. respondent Nos. 2 & 4 ‘sholl ‘be

comrﬁu ) coted 1o ihe opphcont forihwnh
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b fj"hbpe'ohd.trust that the respondent Nos. 2 &
~'4‘-:J'shdl-l:’- “consider the cose of the ‘applicant

'-\exb?edifibu‘s.iy‘by conhsidering his grievances.
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the above directions.
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as to costs.
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